
IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

CBI  VS     Swaran Kumar Chopra 

 CC No.  CBI- 53/2019 

 

 10.08.2020 

   

  Present: Mohd. Farid, Ld. PP for CBI. 

 Ld. Counsel Sh. Chandra Verma for accused  Sriniwasan.  

 Ld. Counsel Sh. Vishwajeet Sharma, for accused S.K. Chopra. 

   

  In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

  Arguments heard partly on behalf of prosecution as well as 

defence, list for remaining arguments on 18.08.2020 at 11 am.  During the 

course of arguments  a specific query was put to the Ld. PP Mohd. Farid 

regarding the specific pointing out of the specific bills which are subject matter 

of the chargesheet and which constitute the basis of incriminating allegations 

against  the accused persons and  further  what are the corresponding accounting 

entries/ vouchers/documents which prove that on such bill number which are 

carbon copy money has been encashed for the benefit of the accused persons. 

Ld. PP is directed to show that the forged carbon copy of the bill numbers which 

form the basis of chargesheet against the accused persons have been  confronted 

to the prosecution witnesses during the evidence  and that benefit has accrued to 

the accused persons on the basis of bills and forged entries.  

        Further, as the counsels are facing difficulty in connectivity, hence 

as per their request Reader is directed to make arrangements in the designated 

Video Conferencing Room for advocates for the purpose of facilitating 

arguments through video conferencing as per the existing practice/directions 

issued by Ld. District judge.  Copy of this order be provided to the counsel 

for accused  and Ld. PP for CBI as per the guideline framed by Ld. District 

Judge through electronic mode/email/WhatsApp if so requested and be 

also   uploaded on the official Website of Delhi District Court.  

Ahlmad/Asstt. Ahlmad  is also directed to take a print out of the ordersheet 

and tag the same in the judicial file. 

           
    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-10.08.2020 



                

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

CBI  VS     M/s Ganesh Jha  

 CC No.  CBI-228/2019 

 

  10.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

   Present: Ms. Jyoti Rani,  Ld. PP for CBI.  

 Ld. Counsel Sh. Sagar Pathak for accused no. 3 Manish Prasar. 

 

         In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

  At request, list on 10.12.2020. 

                  Copy of this order be provided to the counsel for accused  and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the judicial 

file. 

          
         

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-10.08.2020 

 



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Taimiyu  Adedamola Williams
CC No. CBI-263/2019

10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020  dated  03.08.2020  whereby   common  URL was
generated  for  the  smooth  functioning of  the  court  on  video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh link
for  joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding.  The directions in the
circular were circulated to all the Bar Associations and  Bar Council of Delhi.
Hence the  matter cannot  be  taken up without  the appearance of the counsel or
the accused and hence list on 10.09.2020.

                     Copy of this order be provided to the counsel for accused  and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Tiamiyu Adedamola Williams. 
CC No. CBI-262/2019

  10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

        Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated  03.08.2020 whereby  common URL was
generated for  the smooth functioning of  the court  on video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh
link for  joining of video conferencing and only one permanent link will  be
sufficient,   none  on behalf  of  the  accused has  joined  the  proceeding.   The
directions in the circular were circulated to all the Bar Associations and  Bar
Council  of  Delhi.  Hence  the   matter  cannot   be   taken  up  without   the
appearance of the counsel or the accused and hence be listed for 10.09.2020.
   
                  Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS   Rafi Ur Rehman @ Rafique Ur Rehman 
CC No. CBI-195/2019

  10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

        Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated  03.08.2020 whereby  common URL was
generated for  the smooth functioning of  the court  on video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh
link for  joining of video conferencing and only one permanent link will  be
sufficient,   none  on behalf  of  the  accused has  joined  the  proceeding.   The
directions in the circular were circulated to all the Bar Associations and  Bar
Council  of  Delhi.  Hence  the   matter  cannot   be   taken  up  without   the
appearance of the counsel or the accused.

Further, in view of  the guideline issued by Ld. District Judge vide
circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings  are not required to be  conducted at this stage, hence list the matter
for  10.09.2020.
        
                     Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    R.C. Mishra etc. 3
CC No. CBI-150/2019

  10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
Sh. Bhavtosh Sharma, Ld. Counsel for accused R.C. Mishra.

In  view  of  the   prevailing   pandemic   of   COVID-19  as  per
directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions
are heard through  Video Conferencing  using CISCO-WEBEX App from my
own residence using the common URL available on the Website in pursuance
of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020.

In view of  the guideline issued by Ld. District Judge vide circular
No.  Power/Gaz/RADC/2020/E-7784-7871  dated  30.07.2020,  evidence
proceedings  are not required to be  conducted at this stage, hence list the matter
for  29.09.2020.
        
                     Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Taimiyu  Adedamola Williams @ Tiamiyu
CC No. CBI-111/2019

10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020  dated  03.08.2020  whereby   common  URL was
generated  for  the  smooth  functioning of  the  court  on  video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh link
for  joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding.  The directions in the
circular were circulated to all the Bar Associations and  Bar Council of Delhi.
Hence the  matter cannot  be  taken up without  the appearance of the counsel or
the accused and hence list on 10.09.2020.

                     Copy of this order be provided to the counsel for accused  and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Kuldeep Sood 
CC No. CBI-85/2019

  10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

        Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated  03.08.2020 whereby  common URL was
generated for  the smooth functioning of  the court  on video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh
link for  joining of video conferencing and only one permanent link will  be
sufficient,   none  on behalf  of  the  accused has  joined  the  proceeding.   The
directions in the circular were circulated to all the Bar Associations and  Bar
Council  of  Delhi.  Hence  the   matter  cannot   be   taken  up  without   the
appearance of the counsel or the accused.

Further, in view of  the guideline issued by Ld. District Judge vide
circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings  are not required to be  conducted at this stage, hence list the matter
for  10.09.2020.
        
                     Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Ganesh Jha
CC No. CBI-229/2019

10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
Sh. Raveesh Thukral, Ld. Counsel for accused no. 3 Rajinder 
Kumar Singhal.

In  view  of  the   prevailing   pandemic   of   COVID-19  as  per
directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions
are heard through  Video Conferencing  using CISCO-WEBEX App from my
own residence using the common URL available on the Website in pursuance
of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020.

At request, list on 11.12.2020.
   
                     Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Ganesh Jha
CC No. CBI-230/2019

10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
Sh. Raveesh Thukral, Ld. Counsel for accused no. 3 Rajinder 
Kumar Singhal.

In  view  of  the   prevailing   pandemic   of   COVID-19  as  per
directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions
are heard through  Video Conferencing  using CISCO-WEBEX App from my
own residence using the common URL available on the Website in pursuance
of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020.

At request, list on 11.12.2020.
                     Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Ganesh Jha
CC No. CBI-391/2019

10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020  dated  03.08.2020  whereby   common  URL was
generated  for  the  smooth  functioning of  the  court  on  video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh link
for  joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding.  The directions in the
circular were circulated to all the Bar Associations and  Bar Council of Delhi.
Hence the  matter cannot  be  taken up without  the appearance of the counsel or
the accused and hence, list on  11.12.2020. 

                     Copy of this order be provided to the counsel for accused  and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Onyebuchi Paul Ofoke . 
CC No. CBI-413/2019

  10.08.2020
Today’s date of hearing is kept in the above mentioned case in view of the

circulars issued by Ld. District Judge from time to time keeping the  en bloc
date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

        Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated  03.08.2020 whereby  common URL was
generated for  the smooth functioning of  the court  on video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh
link for  joining of video conferencing and only one permanent link will  be
sufficient,   none  on behalf  of  the  accused has  joined  the  proceeding.   The
directions in the circular were circulated to all the Bar Associations and  Bar
Council  of  Delhi.  Hence  the   matter  cannot   be   taken  up  without   the
appearance of the counsel or the accused and hence be listed for 10.09.2020.
   

Copy of this order be provided to the counsel for accused  and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Ganesh Jha etc.
CC No. CBI-231/2019

10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ld. PP for CBI. 
None for accused.

Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020  dated  03.08.2020  whereby   common  URL was
generated  for  the  smooth  functioning of  the  court  on  video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh link
for  joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding.  The directions in the
circular were circulated to all the Bar Associations and  Bar Council of Delhi.
Hence the  matter cannot  be  taken up without  the appearance of the counsel or
the accused and hence list on 11.12.2020.
                 Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI  VS    Jagmohan Singh Rana
CC No. CBI-199/2019

10.08.2020
Today’s date of  hearing is  kept in the above mentioned case in

view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

   Present: Ms. Neha Goyal,  Ld. PP for CBI.
None for accused. 

In  view  of  the   prevailing   pandemic   of   COVID-19  as  per
directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions
are heard through  Video Conferencing  using CISCO-WEBEX App from my
own residence using the common URL available on the Website in pursuance
of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020.

It is apprised by Ld. PP that further investigation are  going on in
this case.

        Despite  the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated  03.08.2020 whereby  common URL was
generated for  the smooth functioning of  the court  on video conferencing on
CISCO-WEBEX platform  whereafter the host will not require to issue fresh
link for  joining of video conferencing and only one permanent link will  be
sufficient,   none  on behalf  of  the  accused has  joined  the  proceeding.   The
directions in the circular were circulated to all the Bar Associations and  Bar
Council  of  Delhi.  Hence  the   matter  cannot   be   taken  up  without   the
appearance of the counsel or the accused and hence be listed for 04.12.2020.
   
                     Copy of this order be provided to the counsel for accused  and

Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also   uploaded on
the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ, 
ROUSE AVENUE COURT,   
NEW DELHI-10.08.2020


